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Revenue and Land Reforms Department.

Notification
The 25™ April 2025
The Bihar Special Survey and Settlement (Amendment) Rules, 2025
No.-03/Bhu.A Ni (6) Special Survey (Rule)-20/2024-156(8)/Ra.—In exercise of the
powers conferred by Section 28 of the Bihar Special Survey and Settlement Act, 2011
(Bihar Act 24, 2011) (as amended from time to time), the State Government hereby makes
the following Amendment Rules to amend the Bihar Special Survey and Settlement (as
amended) Rules, 2012:-
1. Short title, extent and commencement.-
(1) These rules may be called "The Bihar Special Survey and Settlement
(Amendment) Rules, 2025."
(2) It shall extend to the whole of the State of Bihar.
(3) It Shall come into force from the date of Publication in the Official Gazette.
2. Sub-rule (V) shall be added after sub rule (iv) of sub rule 3 (b) of Rule 9 The
Bihar Special Survey and Settlement (as Amended) Rules, 2012 :-

"Rule 9 (3) (b) (V) :- Exchange- Exchange of a piece of land done on
the basis of mutual verbal consent between two land holders (Raiyats) which
has been implemented earlier and at present, both the land holders have also
mutual peaceful possession on the exchanged land and written consent has been
given by the current valid occupants."

By order of the Governor of Bihar,
DIPAK KUMAR SINGH,
Additional Chief Secretary.
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